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5. Stricter enforcement of Sto-
rage Control Orders and other ena-
ctments,

(¢) The question of raising the pro-
duction capacity of the vanaspati In-
dustry in the country is linked with
the availability of the constituent edi-
ble oils in the country, particularly
the non-tradjtional oils. However,
within the constraints of the present
situation, steps for the creation of fresh
capacity are being considered.

Issue Price of Levy Sugar

*112. SHRI CHITTA BASU:
SHRI VIJAY KUMAR YADAV:

Will the Minister of AGRICUL-
ture be pleased to state:

(a) whether Government have de-
cided to increase the issue price of

levy sugar;
" (b) if so, the reasong therefor;

(c) whether it is also  fact that
Government have decided to revise
the ex-factory price of levy sugar
downwardg in 5 zones;

: (d) if so, what are the zones and
the reaction of the same;

{e) whether the minimum support
price of cane has remained unchang-

ed; and

(f) whether it is also a fact that
Food Department has also decided to
lower the ex-factory price of levy su-
gar also?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONST-
RUCTION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). Due to an in-
crease in the all-India average ex-fac.
tory price of levy sugar, a consequ-
ential increase in exise duty ang the
levy of 3 Development Cess on sugar
the issue price of levy sugar has been
ificreased from 3.50 {0 Rs. 3.65 per
kg. with effect from 15th November,
1981, :
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(c) and (d).-The ex-factory prices
of levy sugar determined for 1981-82
in the case of six zones, namely, Pun-
jab, West Uttar Pradesh, Central
Uttar- Pradesh, East Uttar Pradesh,
North Bihar and the composite zone
of Assam, Orissa, West Bengal and
Nagalahq’ are lower'than the respec-
tive prices fixed for these zones in
1980—8_1.

Represeéntations have been received
against the downward revision of
Pprices.

(e) Yes, Sir. in so far as it relates
to a recovery of 8.5 percent.

() No, Sir.:

Constrizction of Fishery Harbour at

Naugor (Orissa)
*113. SHRI LAKSHMAN MAL-
LICK: Will the Minister of AGRI-

CULTURE be pleased to state:

(a) whether his Ministry has recei-
ved any proposal from the Govern-
ment of Orissa for the construction of
a Fishery Harbour at Naugor (Asta-
ranga) of Orissa;

* (b) if so, whether such’proposal is
going to be includ_ed under the In-
tegrated fishery project;

(c) the estimated cost 6f the above
project; .

(d) the expected time in implemen-
ting the above proposal; and

(e5 the progre-se made so far in

this regard? AN

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CI-
VIL-SUPPLIES (RAO BIRENDRA
SII\_IGH): (a) Yes, Sir, .

(b) Yes, Sir, Under 3
assisteq programme,

bilateral
y

(c) 'fhe'ﬂshery harbour is estimat-
ed to cost Rs. 254 lakhs. _ 7 :

.
bosa
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(d) The construction ig likely to be
completed in about three years from
the date of sanction of the project.

¢e) The project proposals were for-
warded to the United Kingdom auth-
orities in September, 1981 for their
acceptance. U.K. Government have
now proposed to send a mission shor-

tly.

Proper Maintenance of Government

Quarters

114. DR, A. U. AZAMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) what are the salient reasong/
circumstances for not utilising the
funds allotted for maintenance of the
Government quarters properly and
satisfactorily thereby leaving all ma-
jor workg for years together; and

(b) what steps have been proposed
to revamp and revitalise the CPWD?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA.
IN SINGH): (a) It is not correct to
presume that fundg allotted for main-

lenance of the Government gquarters .

are not being utilised properly and
satisfactorily. The Government qu-
arters are being maintaineq within
the constraints of resources,

(b) Does not arise.

Unauthorised Occupation of Govern- .

ment Accommodation

*115. SHRI NIHAIL SINGH: Will
the Minister of WORKS AND HOU-
SING be pleaseq to state:

(a) whether there are some Central
Government quarters which have been
unauthorisedly occupied; and

" (b) it so, whether electricity and
Water facilities have been provided
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in these houses and if so0, the reasons
therefor? '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir.

(b) These quarters were got vacat-
ed for demolition under the re-deve-
lopment programme. At the time of

-vacation water and electricity meters

and fittings: were got removed. Occu-
‘pants of some of these quarters have
obiained electric-water connections.
Action for eviction of these unautho-
rised occupants is being taken.,

Loss Incurred due to Delayed Unloa-
ding of Wagons

*116. SHRI RAM VILAS PASWAN:
SHRI G. Y. KRISHNAN:

Will the Minister of AGRICUL~

TURE be pleased to state:

(a) whether it ig g fact that the
Foog Corporation of India suffered
heavy losg due to delay in unloading
and clearance of rice wagons at Salt
Cotaurs goods yard, Madras in addi-
tion to the damage to the rice; and

(b) if so, the extent of loss suffe-
req by FCI because of this lapse and
the action taken by the Government

in thisg regard?

. THE MINISTER OF AGRICUL-

TURE AND RURAL RECONSTRUGC-
TION AND IRRIGATION AND CF

VIL SUPPLIES (RAO BIRENDRA
SINGH): (a) It is a fact that there
wag delay in unloading and clearance
of rice stockg from wagons at Salt
Cotaurg Madrag on 27th and 29th Oc-
tober, 1981. However, there wag no
damage to rice stocks. «





